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1.1. bstract 01 tlte P1'Oceedings 01 the Cou1Icil 01 tlto Governor Geneml o/India, 
assembled lor tlta purpose olmu./dng Laws and Regulations 'U1lde'l; tllO 
provisions 0/ tlto Act oj Parbiament, 1!4 d': 1!5 Vic., cap. 67. 

The Council met aJt Simla on Wednesday, the 20th September. 1875. 

PRESENT: 
His Excellency the Viceroy and Governor General of India. G.M.S.I., 

presiding. 
His Excellency tho Commander-in-Chief. G.C.D., G.C.S.I. 
Major-General tho Hon'blo Sir II. W. Norman. K.C.B. 
The Hon'ble Arthur Hobhouse. Q.C. 
The Hon'ble Sir W. Muir, K.C.S.I. 
The Hon'ble Ashley Eden, C.S.I. 
The Hon'ble Sir A. J. Arbuthnot, K.C.S.I. 
Colonel the Hon'ble Sir Andrew Clarke, R.E., K.C.M.G., C.D. 
The Hon'bla T. C. Hopo. 

LAW REPORTS DILL. 
The Hon'ble Mn. HODIIOUSE presented the Report of the Select Com-

mittee 011 the Dill for the improv('1l1cnt of Law Reports. lIe said that tho 
Committeo had made no change in 'tho Dill and had recommended that it be 
passed. 

PANJAB CHIEF COURT APPEALS DILL. 
. The Hon'bla MR. HODHOUSE also introduced tho Dill to provide an nppeal 
trom certain decrees of the Chief Court of the Panjab, and moved 'that it be 
referred to n Select Committee wi~h instructions to report ill n week. He 
said that Act IV of' 1800, which regulated tho Chief Court of the l>anjab, 
provided no appeal from decrees made by a sing]o Judge of the Cour't in the 
cx~rcise of original civil jurisdiction. The consequence was that appeals 
from such decrees would only lie to the ,Judicial Committee of the Privy Coun: 
cil, and much wuste of time and money was caused hy :this state of things. 
The Dill whieh he now introduced was intended to supply the defect which 
he had indicated, nnd the opportunity had been taken to enable tho Appdlllte 
Court. to remand suits and order retrials, and to empower the Judges to make 
references to n full Denell as to points of law. The }jill had been prepnrcd in 
close communicntio~. with Mr. Justice DOlllnois and Mr. Justice Campbell, 
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and ho (MR. IIODllOUSE) desired to exprcs~ his obligations to those learned pcr- . 
SOllS fol' tlio aF.SistllIlce which they had afforded. Tha.t cireumsltanee also 
justified his Pl'oposing so short IL timo for t.he Comillitteo's report. It was _. 
desirable to pass the Dill quickly, because tho heariilg of several cases hnd 
been pos'tponed in expcctnt.ion of this altem.tion in tho procedure of the Chief 
Court. And seeing the nature of the Bill, and with whose assistanco it had 
been prepared, it WRS difficult to suppose thnt anything would be gained by 
publication or tlny lengthened considcra!tion. 

Tho Motion .wns ~ut and agreed to. 

:MERCHANT SEAMEN'S LAW AMENDMENT DILL. 
The Hon'ble MR. HODIWU8E also introduced the Bill to amend the law 

relating to Merchant Seamen, and movcd that it be referred to a Select Com-
mittee with instructions to report in three months. He said that the ohject 
of this Bill was to make n numbcr of smnll but important changes in the law 
relating to Mel'chant Sellmon, which could not conveniently be postponed until 
that law wn:; consolidatcd and amended. He had mentioned the points when 
he proeured lcave to introduce tIle Bill and had now to show how the Bill 
dealt with them. 

The first object wns to determine disputes whether or not a seaman was 
" distressed" within tho menning of the sections of the Merchant Shipping 
Act, 1854, relating to distressed seamen. For that purpose, section 3 pro-
vided that tho Locnl Government might certify of any seaman that he was 
distressed, and that the Mastel' of a ship should be bound to receive such a 
seaman, and it imposed a penalty in case of refusal. 

Tho next objcet was to put a check upon the practice of discharging 
European seamen, which, it was alleged, Was often dorie mcrely for tho pur-_ 
pmm of supplying their pluce with lascars. Sections 4 and 5 were directed 
to this object. Section 4 repeated the existing law to the effect that no Mas-
ter' should discharge a seaman without writlten sanction from a Government 

• ()fficcr. But it !'omewhnt varied tho terms of the existing law in order to 
preclude IL· doubt which had been raised whether the officer had complete 
discrcti.-n to give 01' withhold his sanction. And whereas at present there 
was JlO ~p~cial penalty for hreaeh of tllis law, it was now proposed to impose 
one. ::;:'ction 5 gave thc Local Government power to prohibit a Mnster from 
cnga:>'.::~ Nativ'C seamen. This would put n great reserve of power into tho. 
hand::, . r f.ho Government, which would probably be used seldom, but whieh 
it mi{!: " IJS~ on finding that improper and causeless discharges of European 
seamen wcr-o taking place. 
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ny section 6 provision was made thnt where a Em'opean sellman deserted, 
tho Mastel' 01' owner should report UiO desertion to the Local Government. 

Sections 7 and 8 extended the provisions of section 88 of Aet I of 1859, 
nnd contained certnin ruks us Ito European seamen imprisoned for breaches of 
discipline or other petty ofTences on the complnint of the Mastel'. Tho pre-
vious sanction of the Local Go\'crnment was in tlmt case rendered necessary 
to the engngement of Natives of Indin. TIle Local Govcrnment was also em: 
powered to tender an imprisoned selllllan to the Mastcl', and, if the Master 
refused to receive him, the Master might be required to deposit, not only the 
wages, etc., due to the seaman, but also sl1ch SI1111 us might be sufficient to do-
fray the cost of hi~ passage home and of his lodging and subsistence till he 
sta.rted. 

The Bill tlwn contained a elause (section 9) slightly incrcasing tho spnco 
required by Act I of 1859, section 70, for European und for Native seamon. 

Lastly, a clanse had been added to remove a doubt which had been raised 
as to t.ha meaning' of an expression in section 54 of that Act. That section 
declared in effect th'at \\'hcre a seaman's wages were payable in India under 
nn agreement where-ill the wages were expressed to be, paynblo in pounds 
sterling or SOlDe other non-Indian denomination of coin. the seaman was 
ClJtitll'd to tho amoun't estimated according to the" cstablished par value II 

of the coin. The Bill declared that the exprcssion in question should be takeD 
to mean the rate of exchange for the time being fixed by lho Secretary of State 
for India in Council tl) rcgnlate tmnsnctions betwccn himself and tho Gov:-
ernment of India. Mn. UOlllrousE believed that tId!; was t.he tl'lle construction 
tho Aet. lind it cci·tninly was tho one which had bee,n acted on; but it waS Dot 
clear. A high leg-al authority had expressed a contrary opinion, and it was 
desirablo to plucc tIle matter beyond question. 

The Motion was put and agreed to. 
The Hon'blo MR. HODIIOUSE also moved that tho Bill be published in the 

Fort St. George Gazette. the Bombay GO'Dcrnment Gazette, tho Calcutta 
Gazetto, nnd the British Burma Gazotte. 

Tho Motion was put and agreed to. 

BOMBAY REVENUE JURISDICTION BILL. 
The Hon'ble Mn. HOl'E moved that the Hon'hle Sir W. Muir and the 

Hon'blc Sir A. J. Arbuthnlit he addrd to the Select Committee on the Bill to 
limit the judsdietion of the Civil Courts throughout the Bomba.y Presidency 
in matters rela.ting to the Land-Revenue. 

The Motion was put and agreed to. 
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OBSOLETE ENACTMENTS REPEAL BILL. 

The Hon'ble 1'In. HOllnousE moved for leave to introduce a Dill for the 
repeal of certain' obsolete enactments. He said that the Council were aware 
that the Legislntive Depa.rtment had undertaken' the task of producing a 
revised edition of the Acts and Regulntions now in force in Dritish India. 
Of this work tho first \'olume, containing the general Acts of the Governor 
General in Council from 1834 to 1863, both inclusive, was now in the hands 
of Hon'hle Members; the first lialf of the second volume had already been 
printed; and it was hoped that the rcmnindCl:' of the general Acts (by which 
he meant Acts extending or extendible to the whole of Dritish India or to the 
Presidency towns) would be published early next year, It was proposed 
then 'to publish a volume containing (a) the unrepealed Madras Regulations, 
(b) the Acts of the Governor General in Council relating exclusively to the 
Madras Presidency, and (c) the Acts of the Local Council. In preparing for 
this volume it had been ascertained that, notwitbstanding the numerous re-
pen;ls effected by Acts X of 1861, XVII of 1862 and III of 1873, and. also by 
Madras Act II of 1869, there stIll remained in the surviving Madras Regula-
tions n not inconsiderable amount of obsolete matter. The primary object 
of the Dill which he now asked leave to introduce was to excise this matter. 
At the same time the opportunity would be taken to remove from the Indian 
Statute-book certain Acts and portions of Acts of the Governor General in 
Council, and certain fragments of Dombay Regulations and Acts, which 
might now be safely dispensed with. 

The Motion was put anp. agreed to. 
The following Sclect Committees were named :-
On the Bill to provide an appeal from certain decrees of the Chief Court 

of tho Punjab: The lIon'bIe Mr. Hope and the Mover. 
01;1 the Bill to amend the l~w relating to 'Merchant. Seamen: The Hon'ble 

Mr. Eden, the Hon'ble Sir A. J. Arbuthnot and the Hon'ble Mr. Hope and 
the Mover. 

The Council then adjourned to Wednesday, the 13th October, 1875. 

SIMLA; 1 
The f9th September, 1875. 5 

WHITLEY STOKES, 
Secretary to the Government a/India, 

Legislative Department. 

5, O. P. I.-No. 77 L. D -\IoG·u. 




